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Per 	Hon'ble Mr,P.H.Trive&j 	: Vice Chairman 

The petitioner has sought review of our orders 

dated 8.12.1998 in O.A./612/83, The orders referrO to, 

ot-f the appealreferred by the petitioner on 26.3.1987, 

against the orders of penalty dated 16.2.1987 and directe 

trespondent authorities to dispose of the apeal within 

3 months from the date of that order. In his Misc, petition 

seeking review the petitioner states that he was not aware 

ot the decision of the appelate authority . It was not 

communicated to him that the appellate authority had already 

made its decision on 14.4.1988, which was not communicated to 

the petitioner until 22.9.1988 when he presented his petition 

in O.A./612/88, and that when he gave his consent on 8.12.1988, 

for consideration of appeal by appellate authority 	e was 
/ 

not aware of that decision. He takes the plea that the respondent 

N. 3, had irg in communicating the decision of the 
(tC appellate at.thority which was ad 4 

\.ith the 

• 	 eiraen 	the case of 3.A. /61 2/88. 

There is nothing to show that there is any manifest 
Ut- 

error of lawof fact on the record. If the appellate authority t s 

order was not communicated to the petitioner or that he had 
( given his c tjort to go tt before the appellate 

- 
authority tha being xaware of the order7  he petitioner 

can seek relief against the appellate authority

£epte order if he has any cause celating thereto. 

This does not Constitute the circunstances which is sufficient 

to cause a review of the orders which were passed on the 

representations made before the court at the time when thelT 

were ause4 and which do not bar# any relief or any 
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'2 	H 
jeficatiGn,4i the appellate wuthor2.ties'' orders. 

Accordingly ho review  is justified. Misc. petition is 

	

rejeced. 	4 
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